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This app%icatigﬁ nas come up fui DCSSLDI“
o Final hearing todav~ : It ig stats Q by the learnad
‘ | counsel for the Bbp]luanf that the 5uspén$i0n G
which wag pa;aea again;t the applicant has. been

revaoked by an  ordaer dated 14.8.%4 . Subsequent arder

\&/ Lreating the ' period +6 bs on duty for all purposas
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’vinciuding pay and allowance has also been passed. It

is also stated on behalf of the applicant that by'an
ofder dated 16.6.97, the chargesheet issued against
tﬁe abpfioant oh‘ 15.12.96 and- the disciplinary
6rdceedings initiatéd by the said ohargésheetv have
now been dropped. The only relief now remains is

whaether the applicant 1is entitled to be considered

for promotion as on 22.6.96.

It wés stated that the c¢ase -of the

applicant was not subjected to sealed cover procedure

,bécause the chargesheet was issued_only on 1%5.12.96.

~ The case of the applicant is because of the impending

suspension, his case might have not been considered
for promotion and he is entitled to be considered in

accordance with - the rules now when the suspension

order has been revoked. In the circumstances, it is

directed that the respondents shall consider the case

of the applicant for promotion in accordance with the

rules as on 22.6.96 and pass appropriate orders

within a period of three months from the . date of

receipt of a copy of this order.

With the aforesald directions, this 0.A.

it

is disposed of. 'No costs. .
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